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MOTION RE REPORT OF COMMIS-
SIONER FOR LINGUISTIC MINORI-
TIES

Mr. Speaker: The House will now
take up consideration of the motion to
be moved by Shri1 Datar on the Report
of Commissioner for Languistic Minori-
ties

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr Speaker, I beg to move

“That this House takes note of
the Report of the Commissioner
for Linguistic Minorities for the
period 30th July, 1957 to 31st
July, 1958, laid on the Table of
the House on the 8th May, 1959 "

14 41 hrs.

(Mr DEePUTY-SPEAKER in the Chair)

Thus report 1s the first report of the
Commissioner for Linguistic Minora-
ties The House is aware of the ar-
cumstances under which this Commus-
sioner came to be appomnted About
two or three years ago we had the
report of the States Re-organisation
Commussion, popularly called the
Fazal Als Report. In that report cer-
tain principles had been accepted,
namely, that in the re-organisation of
States the question of language should
be given due importance and there-
after they had suggested that as after
the formation or re-organisation of
States certam linguistic mnorities
were likely to continue in  certain
parts of these States, especially the
border areas, those who belong to the
linguistic minorities, that 1s, those
whose mother tongue was different
from the regional language, were en-
titled to certain safeguards For that
purpose they had made certain sug-
gestions, and those suggestions were
considered by the Home Ministry, as
also by the hon House. We had a
Jong duscussion on the States re-
organisation and ifs consequential
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problems, including the one of safe-
guards for linguistic minonties, and,
as the House is aware, the Constitution
itself was amended and two articles
were added, namely, articles 350A and
350B. Article S850A says:

“It shall be the endeavour of
every State and of every local
authorty within the State ¢to
provide adequate facihities for in-
struction in the mother-tongue at
the primary stage of education to
children belonging to lngwstic
manority groups, and the Presi-
dent may 1ssue such directions to
any State as he considers neces-
sary or proper for securing the
provision of such facilities ”

Thus, you will find that this was
considered as one of the most impor-
tant safeguards that deserved to be
included m the Constitution itself
Therefore, this was included as article
350A of the Constitution

Article 350B deals with the appoint-
ment of a special officer, popularly
called the Commissioner for Lingus-
tic Mimorities on the analogy of
the Commussioner for Scheduled
Castes and Scheduled Tribes Article
350B reads

“(1) There shall be a Special
Officer for lingwistic minorities to
be appointed by the President ”

Here clause (2) of article 350B
might be noted, which says

“(2) i1t shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provaided for lingwstic minorities
under this Constitution and re-
port to the President upon those
matters at such intervals ag the
President may direct, and the
President shall cause all ‘such re-
ports to be laid before each House
of Parhament, and sent to the
Governments of the States con-
cerned ” 4



ma Motion re:

Thus, the Special Officer, or the
Cemmissioner for Linguistic Minori-
ties, hiag to carry on the functions, as
1aid down in clause (2) of article
350B In other words, hus functions
consist of investigating matters relat-
ing to the safeguards provided for lin-
guistic munorities That is all that the
Commissioner for Languistic Minori-
ties is expected, or 18 enjoned, to do
and then the Premident causes copies
of his report to be placed on the
Table of both Houses of Parliament

Taking this circumstance into view,
we shall find what the Commissioner
for Lingwistic Minorities has done in
this respect I may point out that
after the States re-organisation came
into force, on 30th July 1857 the Gov-
ernment appowmnted an officer of the
highest status, and the officer was
Shr1 Mullick He was the Chief Justice
of the Allahabad High Court, who
had retired from that high post some
time before this office was offered to
and accepted by him He took charge
of his office on 30th July 1957 and,
therefore hig report 1s for the period
30th July 1957 to 31st July 1958
Thereafter, printed copies of this
report have been placed on the Table
and supplied to hon Members as well
So, now we have to consider what the
Commiassioner for Linguistic Minonties
has done in his report.

Now, while appreciating what he
has done, we have to take into account
the fact that this was a new office
altogether, created in terms of the
amended Constitution, because 1t was
considered necessary, as there were a
number of States wherein there were
hnguistic minorities in certamm num-
bers, large and small, and so, for them
certain safeguards should be laid
down. May 1 also, 1n this connection,
mvite the attention of hon Members
to the circular that had been 1ssued by
the Ministry of Home Affars in, I
believe, 1958 itself, while the Ball was
under consideration” A number of
bointg have been noted in that and
that memorandum of the Ministry of
Home Affairs, which has embodied the
safeguards for bngustic mnorities,
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has been printed in this Report of the
Commussioner for Linguistic Minorities
ag Appsndix A Hon Members will
find that therein the Government of
India have pointed out the various
difficulties and the manner in which
these safeguards have to be imple-
mented or enforced by the various
States concerned Therefore, in the
light of the constitutional provision, to
which I have made a referemce, as
also the memorandum of the Mmistry
of Home Affairs the Commissioner
had to carry on his work As natu-
rally this was new therefore, the
whole thing had to be properly set up
and what the Commissioner did was
that he asked to know how the vari-
ous safeguards that have been referred
to in the Constitution were being im-
plemented Here may 1 1mnvite the
attention of the hon House to certain
articles 1n the Constitution where a
language has been referred to and cer-
tain safeguards or certain rnights have
been  specifically mentioned For
example, the House can see articles 29,
30 347, 350 and 350A to which I have
Just now made a reference They deal
with the rights of people who speak
a particular language which may or
may not be the regional language of
the State Therein certam rights
have been given by the Constitution
1itself Therefore, may I point out that
1t was the duty of the Commussioner
for Linguistic Minorities to find out to
what extent the Constitutional provi-
sions on the one hand and the various
pomnts that the Home Mimistry had
made in their memoranda on the other
were duly carried out by the various
State Governments

In this connection what the Com-
missioner did was to 1ssue a question-
nare after he assumed the charge of
his office In the various matters that
have been mentioned, as I poimnted
out, 1n the Constitution itself as also
in the memoranda the Commissioner
for Linguistic Minorities wanted to
know from'the various State Govern-
ments as to what they have done or
have not done and the reasons why
they have omitted doing certam things
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which had to be done for protecting
or safeguarding the interests of the
linguistic minorities. So, this was the
first step that he took.

It may also be noted that he receiv-
ed a number of representations either
from various people or from various
.associations in the same respect and
whenever such representations were
received he called for the views of the
State Governments also. In addition
to this the next thing he did was to
make a further enquiry by visiting
some of the States. His report shows
that during the period under report he
had visited as many as seven States,
namely, Madras, Kerala, Andhra Pra-
desh, Mysore, Bombay, West Bengal
and Rajasthan. He had a discussion
with the authorities there. He also
received the deputation of persons
who were interested in presenting
their caseg before him. .

In this connection one point also
may be noted so far as the southern
States are concerned. All the south-
ern States had appointed a small com-
mittee dealing with certain common
questions because you will find that in
the State of Madras there are people
who speak Telugu, Kannada or Mala-
yalam. Similarly in Andhra Pradesh
and Mysore as also in Kerala there
are large linguistic groups speaking
languages other than the regional lan-
guage of the State. That committee
met. The Commissioner for Linguistic
Minorities also had a discussion with
them, They have been considering
certain problems of common interest
because you will find that the ques-
tiong naturally are of a common
nature. In Madras they will have to
consider the cases of persons who
know languages other than Tamil. In
Mysore they will have to consider the
cases of persons who know languages
other than Kannada. Thus you will
find that the problems were more or
lesg of a common nature and it was
considered advisable by the four Gov-
ernments that they should have a
small committee at ministerial level
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who should go into all these questions
and lay down certain common princi-
ples for implementation by the four
States concerned. That committee has
not yet submitted its report. They are
considering the matter and that is the
reason why the Commissioner hag stat-
ed that after their report is received
he will notice it or will deal with the
recommendations in "his subsequent
reports. ,

Thus we shall find that atter dealing
with all these circumstances he has
specifically and at some length dealt
with certain matters to which I ghall
make only & very brief reference.
After dealing with these preliminaries
he has pointed out how on various
questions the State Governments have
either taken action or are going to
take action. In this respect the first
point that hag been dealt with in this
Report is the question of primary edu-
ocation. On that qQuestion it is his
considered view that the principle
that has been laid down in the Consti-
tution as also in our memorandum is
generally accepted by by all the State
Governments. This is what he has
stated: —

‘“Generally speaking, . all the
Stateg have accepted the view
that primary education should as
far as possible be imparted in the
mother tongue of the child and
that mother tongue should be as
declared by the guardian.”

He has made a reference to the pro-
visions in certain States including the
State of Punjab and has pointed out
how this matter is receiving the atten-
tion of the State Government. I need
not go into further details.

Then, he has dealt with secondary
education also. His views are that the
States are adhering to the principles
laid down in the memorandum. Then
there were certain difficulties felt by
the members of the linguistic minori-

ties regarding admission to or entry
into universities, medical, engineering
and technical institutions. He received
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some complaints in this respect and
the complaints related to an alleged
charge of what can be called discri-
mination. He discussed this question
with the State Governments also and
the State Goverriments are coming to
the view that even indirectly there
should be no discrimination at all.

In this connection a reference may
also be made to the need for accept-
ing documents for registration by the
registration officers in languages other
than the principal or the regional lan-
guage of the State. On that question
also he had received some complaints.
He had a discussion with the various
State Governments. Six State Gov-
ernments, namely, Assam, Bihar,
Kerala, Uttar Pradesh, Mysore and
Madras have reported that such faci-
lities are already available. In Assam,
they have pointed out that documents
may also be registered either in
Assamese or in Bengali or in English.
Now this question is being pursued in
West Bengal also.

Then there is the question of the
residence rules. You are aware, Sir,
that in the Constitution some refer-
ence was made to what can be called
the residential qualification rules. I
believe it is article 35 or some such
article where it is laid down that it
would be open to Parliament to pass
an Act dealing with the question of
residential qualifications. There were
such residential qualifications or con-
ditiong in that respect laid down in
various States but some conditions
were fairly harsh. Therefore this
question was taken up with all the
State Governments and ultimately the
Parliament passed a law dispensing
with all these residential qualification
rules except in certain cases where go
far as the subordinate services were
concerned some local encouragement
was allowed. In Himacha] Pradesh,
for example, or in Telangana area
some such recommendation was allow-
ed because at lower levels it was
considered proper . that the persons
who resided in that particular State
should be given a chance instead of
throwing open recruitment to all the
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people. But subject to these small’
exceptions, in other respects as you
are aware this Act applies to the
whole of India. There were such res- .
trictions formerly but now after the
passing of this Act by Parliament all
the State Governments have agreed
to come in a line with the principle of
complete removal of all such clauses
because though we have got different
States, ultimately as you, are aware
citizenship is one. Therefore the idea
is that a man belonging to one State
should not be prevented by a local dis-
criminatory rule from applying to-
posts in that particular State. There-
fore, so far as that point ig concerned’
things are considerably improving,

15 hrs,

In some cases it was also found by’
the Commissioner that the degrees,
graduates’ degrees and others, were
recognised only of the university or
universities in the particular State,
and in respect of degrees obtained
from universities outside the State a
rule was laid down that the Gov--
ermmor should recognise those univer-
sities before the holders of degrees of
other universities could be considered
for appointment to government ser-
vice. In this respect also progress has
been made and it has been impressed
upon all the State Governments that.
whenever there are statutory univer--
sities or universitieg which are recog-
nised by Government, then the gradu-
ates or the holders of degrees from
those universities ought to be eligible
for appointment to the posts under
any of the State Governments. That
question also is being taken up vigour-
ously by the Commissioner for Lingu--
istic Minorities.

Then the question “that naturally
engaged very prominently the atten-
tion of this Commissioner was the one
relating to further encouragement to-
Urdu. Now, different types of com-
plaints were received from certain
parts of the country; they had been
received by Government also. In this:
connection may I invite the attention
of the hon. House to a memorandum-.
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-or a circular issued by the Home Min-
istry in thig respect? That particular
circular has been published as Annex-
ure IV in the Report of the Committee
of Parliament on Official Language.
"Therein you will find that the question
of Urdu as an Indian language and the
need to encourage it have been fully
- discussed and the whole realistic posi-
tion explained properly and authorita-
tively. Therefore, I should like to
make a very brief reference to what
has been stated in that circular on
Urdu, It has been sent to all the

State Governments, and we have.rea- '

son to believe that most of the State
Governments are acting upon the re-
- commendstions that we have made to
the State Governments,

This circular 'is dated 14th July,
1958. It has been rightly pointed out
in this circular—

“Urdu and Hindi are very close-
ly allied and may be considered
as basically the same language.”

Then certain other facts have been
referred to and then it is stated:

“While Urdu is spoken by and
is considered as their mother
tongue by a very considerable
number of persons in India, more
especially in North India, it is not
a language used by the majority
of people in any State in Indid or
in any large region within a
State.”

That is the realistic position so far
as Urdu is concerned. Then it is stat-
ed:

“In Northern India, more espe-
cially in Delhi, Punjab, Uttar Pra-
desh and Bihar, the use of the
Urdu language has been wide-
.spread, though it is confined to a
‘minority chiefly living in towns.
In the past, the principal cultural
centres of the Urdu language
have been Delhi city and
‘Lucknow.”
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Then it has been pointed out, in
paragraph 5, that certain types of faci-
lities should be extended to those
who have Urdu as their mother tongue.
They are about five in number, I
should make a reference only very
briefly to them. It has been stated
there:

“(1) Facilities should be pro-
vided for instruction and exami-
nation in the Urdu language at
the primary stage to all children
whose mother tongue is declared
by the parent or guardian to be
Urdu.”

This follow as a natural corollary to
article 350A. And then—

“(2) Arrangements should be
made for the training of teachers
and for providing suitable text
in Urdu.

(3) Facilities for instruction in
Urdu should also be provided in
the secondary stage of education.

(4) Documents in Urdu should
be accepted by all courts and
offices without the necessity of
translation or transliteration in
any other language or script, and
petitions and representations in
Urdu should also be accepted.

(5) Important laws, rules and
regulations and notifications
should be issued in the Urdu
language also in areas where this
language is prevalent and which
may be specified for this purpose.”

Then they have dealt with Hindi
and Urdu so far as Uttar Pradesh »
concerned. And it has been rightly
pointed out that there could be no
rivalry between Hindi and Urdu. It
is said there—

“Hindi necessarily occupies the
dominant position in such States.
But, in accordance with the provi-
sion of the Constitution and the
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desirability of encoumdging an
important language of India,
spoken and used by considerable
numbers of the people, it 1s desir-
able to encourage and facilitate
the use of Urdu by those who
have been i1n the habit of using
it and those who consider 1t as
their mother tongue This would
apply especially to Uttar Pradesh
and Bihar, as well as to Delh,
which hag been, for hundreds of
years, one of the principal centres
of the Urdu language”

Then a reference has been made to
Punjab also and 1t has been pomnted
out very clearly m this curcular that
so far as this Urdu language 18 con-
cerned, 1t should be approached only
as a language of the people without
any communal pomnt of view That
also has been made clear And from
what the Commissioner has pointed
out, this question has been receiving
the attention of all State Govern
ments

Something has been stated also
about the position of Urdu in the pre-
sent Andhra Pradesh area <o far as
Hyderabad city and Secunderabad
city and the Telengana area are con-
<erned There also you are aware, Sir,
that at the time of the States Reorga-
nisation Act a particular agreement
was reached between the Telugu
puople and the Urdu-speaking popula-
tion there and certamn arrangements
have al<o been made, certain common
formulae have been evolved as regards
schools, services and certain cases and
a number of other matters relevant
thereto Thus you will find that the
question of Urdu has been receiving
proper attention from the Govern-
ments concerned

Then one more pomnt may also be
noted here The Commissioner has
been constrained to observe that he
has not been 1n receipt of rephes, in
certain cases he was expecting reples
and he had to wnte by way of re-
minders to certain State Governments
That 15 true to a certain extent, and
to that extent this report might be
prima facle called incomplete But let
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us take mnto account all the circum-
stances One 1s that he was appointed
immediately after the reorganisation
and a number of reorganisational pro-
blems arose there and the State Gov-
ernments had to deal with a number
of matters, including the integration
of areas and the integration of ser-
vices That 1s the reason why some
of the State Governments have not
been able to supply the information
as promptly as otherwise it would
have been possible for them All the
same, 1 would appeal to the State
Governments to give the fullest
importance to this question, because in
most of these States there are persons
speaking languages other than the
regiona]l language They are also
entitled to the same nghts, they are
to be given all the rights to which
they are entitled, especially the special
rights On the other hand, such
persons, those who speak a language
other than the regional language
should also understand—that question
also has to be taken Into account—
that they should try to understand or
learn the regional language also
Oftentimes 1t 1s true that under these
rules and provisions they will be
entitled to certain special rights But,
while taking advantage of these special
benefits they should also consider
themselves as full-fledged members of
that particular State and therefore, if
they learn the local language, the
regional language, 1t would be con-
venient to them, not only for the
purpose of obtaining services, but for
the purpose of carrying on intercourse
with other members of the society
Therefore, this question has to be
viewed with full sympathy on the one
hand, and they should also try ¢to
harmonise themselves 1n the new area
wherever they are On the other
hand 1t is the duty of the State Gov-
ernments to see that, wherever there
are other persons speaking different
languages, proper safeguards which
have been specified by the Govern-
ment and by the Constitution are
extended to them and all grounds for
legaitimate complaints are removed as
early as possible
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As I have said, this 15 the first
report He has dealt with a number
of ponts 1n the way that he has done
Some hon Members have put in
amendments contending that the re-
port 13 incomplete and that certan
things have not been done by the
Commuissioner But, we should take
into account the Iimitations under
which he works He 1s not an execu-
tive officer as such The work has to
be ultimately earrted out and his
suggestions implemented by the van-
ous State Governments He 1s what
may be called an Investigating officer
After investigations are made, he has
to make & report to the President
After the report 18 received here,
coples of the report are furmshed to
the vanous State Governments and we
request them to inform us and the
Commussioner as to what action they
have taken, and where 1t has not been
possible to take action as recommend-
ed by hum, to state the reasong for the
delay and the reasong for non-imple-
mentation Here, we have provided
for a special machinery which wall
deal with all such complaints, and
which will look into the question
whether safeguards have been proper-
ly provided or not This agency will
be of great use not only to the Gov-
ernment of India, but particularly to
the State Governments for focussing
their attention on the legitimate needs,
legitimate complaints and omissions so
far as linguistic mnorities are con-
cerned Taking all these circumstances
into account, I feel that the Commus-
sioner has done his job fairly satis-
factonily and 1 am quite confident that
m the years to follow, he will have
the fullest material before him from
the State Governments and that, as a
result of this appointment by the Pre-
sident, the conditions of the lingwistic
minorities wherever they are not
satisfactory will be duly attended to
and their grievances fully met.

Mr. Deputy-Speaker: Motion Mov-
ed:

“That this House takes note of
the Report of the Commussioner

for Langwstic Minorities for the
period 30th July, 1857 to 3ist
July, 1958, laad on the Table of
the House on the 8th May, 1959 "

There are some amendments also

ghri Mabanty (Dhenkanal) Sir, I
move

That at the end of the motion, the
following be added, namely —

“and 1s of the opmion that—

(a) the Report 1s an mncom-
plete one and does neither cover
the period nor the terms of
reference 1n full, as directed by
the President, under article 5B
of the Constitution and to thet
extent 1s unconstitutional;

(b) the Commissioner for
Linguistic Minorities has failed
to investigate all matters relat-
ing to the safeguards prowvided
for in the Constitution,

(c) the Commussioner for
Linguistic Minonties has failed
to investigate the suppression
of cultural and other rights
guaranteed fo the Oriya mino-
nties 1 Seraikella and Sing
bhum Sadar Sub-divisions 1mn
Bihar and in the Mahasamund
tehsil of Raipur district 1
Madhya Pradesh” (1)

Shri B. Das Gupta (Puruha) Sir,
1 move

That at the end of the motion,
the following be added, name-
ly —

“and regrets the faillure in
implementing the safeguards
for linguistic minorities, in the
case of Bengali and Oriya
speaking mnornties 1 the
State of Bihar” (2)

Shri Datar: How many hours are
allotted for this?

Mr, Doputy-Speaker: There are
five hours allotted for this debate
Both the amendmentg are moved The



6hps Mation ve;

motion as. well as the amendments are
befove the House for discussion.

About the time limit: 15 minutes
wottld be all right?

Shrl Khaditkar (Ahmedabad):
Twenty minutes.

Mr. Deputy-Speaker: I have no
objection: as hon. Members desire.

Some Hon. Members: Fifteen
minutes.

Shei Mahanty: We have taken the
wouble to move amendments.

Mr. Deputy-Speaker: Fifteen to
20 minutes. Hon. Members normally
should try to condensce their remarks
within fifteen minutes. In some cases,
they might go on io 20.

Shri Achar: There are five hours,
there is ample time,
Mr. Deputy-Speaker: Tomorrow

morning there would be many more.

Shrimnatt Renu Chakravartty (Basir-
hat): May I make @ submission?
Memb: s do not take the trouble to
remaw .n the House for the debate.
The Members who are here today
should not be victimised for the sake
of thoge who dcsire to speak tomorrow.

Mr, Deputy-Speaker: Would it be
possible to exclude all those who are
not present just at this moment?

Shrimati Renu Chakravartty: I do
not say that. Since there are only five
or six wanting to speak, some more
time may be given.

Mr. Deputy-Speaker: Would she
Lke that I should make it hal! an
bour today and ten minutes tomorrow?
That would also be objectionable.

Shri Mahanty.

Shri Mahasty: Mr. Deputy-Speaker,
1 bave listened with considerable
attention to the speech of the hon.
Minister. He has rightly anticipated
gvee;ed‘wm thu':' ‘ﬂ'm likely to be
against report of the
Linguistic Minarities Commissioner.
21 LSD-.8.
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But, I am constrained to say that he
has not properly appreciated the
“background, the circumstances and the
genesis and the enormity of the
problem and therefore he has talked

to this House with that amount of,
should I say, lack of seriousness.

What 1. the genesis of this Lingustic
Minorities Commissioner? That is
more important in this context, for it
will give us an mkling of the enor-
mity of the problem that is prevailing
in this country. 1t 1> well known that
the Indian Constitution has certain
provisions which guarantee certain
privileges and certain rights to the
munorities. For mstance, under arti-
cle 29, a minority is entitled to pre-
serve its own script and language.
Under article 30. 211 minorities, whe-
ther based o1 religion or language,
shall have the right to establish and
administer educational institutions of
their cholce. Under article 350, every
person  hall be cntitled to submit @&
representation for the redress of any
grievance to any officer or authority of
the Union or a State in any of the
languages used in the Union or in the
State, as the case may be. Even
though all these rights were guaran-
teed to the linguistic minorities in the
Constitution, these provisions were
more observed in the breach than in
fulfilment.

The States Reorganisation Commis-
gion in their report made a specific
reference to it. In para 767 on page
207, they said:

“During the course of our en-
quiry, the question of reinforcing
the existing system of safeguards
for minorities figured prominent-
ly. It was strongly urged before
us that the safeguards for minori-
ties embodied in the Constifution
have proved inadequate and
ineffective against the cultural
oppression of linguistic minorities
and thelr economic exploitation.”

1 would like to draw the attention of
the House to these very signi-
ficant words “cultural oppression of
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linguistic minorities and their econo-
mic exploitation”. 1 would like to
invite the attention of this House to
this very ominous phrase which almost
sounds as perpetration of genocide in
India. From this we know under what
circuwmstances these linguistic minori-
ties are living. These are not my
words; these have been written in the
report of the States Reorganisation
Commission. Its authors are men
above 60, I believe men who are not
given to exaggeration, men who are
noted for their sobriety and for
understatement. It is they who had
brought to notice that the linguistic
minorities were being subjected to
cultural oppression and suppression of
their economic rights. In this con-
text, it was considered necessary that
some safeguards should have to be
provided for linguistic minorities. If
I remember correctly, in 1956, whén
the Constitution (Seventh Amend-
ment) Bill was before the Joint Com-
mittee, I know how reluctant Govern-
ment were to amend article 350 of the
Constitution hv a2dding article 350B.
At this distance of time, if I remem-
ber correctlv. I happened to be a
Member of the Joint Committee,
Government had not accepted this
recommendation uncritically; with a
large amount of mental reservation
and hesitation, they had accepted the
suggestion for the appointmeiit of a
§pecial’ officer for linguistic minorities.

The hon. Minister has stated that
the linguistic Minorities Commissioner
was - appointed soon after article 350
had been amended. Am I right?

Shri Batar: Under that article, he
was appointed. )

'Shri Mahanty: Even though that
particular Bill was passed, I think, in
the month of December or so,—I do
not remember the exact date—and
even though this Commissioner was
appeinted on 30th July, 1957, he start-
ed his office at Allahabad only from
27th October, 1957, that is long after
he had been appointed. We do not
know what the Linguistic Minotrities
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Commissioner had been doing during
that period. I take very strong excep-
tion to the fact that Government
should fish out, maybe, some eminent
retired judge from some corner of
India, and appoint him to an office
from 30th July, 1957 and which office
he will not discharge till as late as
October, 1957.

15.22 hrs,

[SHr: BarmAN in the Chair]

I venture {o think that Government
owes a reply, in this regard not only
to us but also to the linguistic mino-
rities, to millions of these people,
Government owes them a reply as to
why the Linguistic Minorities Coms-
missioner even though he was appoint-
ed from 30th July, 1957—I do not
know whether he has drawn his
salary from July to October or not—
wag not allowed to function till Octo-
ber, 1957. A friend asks ‘Why should
He be at Allahabad’. Of course, we
know that Allahabad has well known
association with Indian history. Buf
that does net mean that the Linguistic
Minorities Commissioner should also
have his offices located at Allahabad.
Allahabad mayv be famous for other
things; Allahabad may boast of other
things, but I certainly. take exception
to the fact that his office should have
been located at Allahabad where there
are no linguistic minorities, where
there are no problems concerning lin-
guistic minerities. I would also like
to know what this gentleman had been
doing from 30th July, 1957 to October.
1957. Thus, in the process, a sort of
support has been produced which ig
incomnlete.

I do not know whyv Shri Datar is
going away from the House, and why
the Minister of Transport and Com-
munications is getting himself interest-
ed in this.

Shri  ¥hadilkar: The minorities
problem has become a transport
problem.
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Shri Makanty: 1 hope he will trans-
pbrt otir idees Properly

3 was trymg to submit that here was
the Constitution, and here was this
specigl officet for lingmstic minarities
who was eppointed untier the exagen-
cieg of the circumstances, or rathu:
the imperativeness of the circumstan-
ces, under an article of the Constitu
tior; who assumed his office and then
produced a report which 1s incomplete
bécause even though he was appomted
on a particular date, he stanted his
duties long after six months To that
exterit, I venture to submit that his
réport 1s not only ineomplete but
unconstitutional I know theére would
be no reply forthcoming to all this
but, unfortunately we have also a
duty to perform

Let us sete what the wording of
article 3508 1s It reads thus

“(1) There shall be a Special
Officer for hnguistic mmorsties to
bé appointed by the President

(2) 1t shall be the duty of the
Special Officer to mvesugate all
matters relating to the safeguards
provided for lLinguistic mnorities
under this Constitution and report
te the Premdent upon those
matters at such mtervals as the
President may direct, and the
President shall cause all such
reports to be laid befere each
House of Parliament, and sent to
the Governments of the States
eoncerned ”

So, what are the tgrms of reference
of the Lingwstic Minonties Comn:us
«xoner? They are very clearly deh
mrted mn article 3508 (2) of the Con-
stitution, that 1s, all matters relating
to the lnguiatic munorities Now
what are the rights of the lmgustic
mmorities which have been admitted
by Government® They can be tabu-
lated as follows The first 1z educa
tional facilities; the second relates to

for instruyction in‘ mother
tongye, and recognition of schools
established hy linguistic minorities and
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rendering them financial help, the
third is with regard to affording of
facilities for leaming the mother-
tongue These are so far as educa-
tional facihities are concerned Then,
the next is in regard to recruitment to
State and subordinate services, there
should be no diserimination against
#hy person on account of his language
either n trade or in busness Then,
another right which has been conceded
to the linguistic mmorites ¢ that
notices and rules etc should be pub-
lished in the mmority language where
a linguistic munonity consists of 15 to
20 per cent of the total population of
the taluk or of the district These aye
the few cultural nights, rights which
have beenr guaranteedl by Government
to the linguishic mmonties hving in
India

What was expected of the Lingistic
Minorities Contrilissioner was twofold,
one wdg that that he should hive
investigated all matters concerning the
hnguistic minorities under article
850B of the Constitution in the Iight
of these assurahceés and guarantees
Therefore, if he submts a report to
the House, which does not investigate
all aspects, and if he leaves out certam
parts of India, then, to that cxtent, his
report 18 not only incomplete but 1s
unconstitutional and 18 ultra vires of
article 850B of the Constitution We
know that Government will rely on
therr mafority and will counter all
these objections by their usual reply
But this 1s not a party question Hére,
Government do not stand on a
pedestal of their owh which s differ
ent from ours We are all anxious to
see that a substantial section of our
citizens do not live in an atmiosphere
of frustration do not live undér those
conditions of genocide, of which the
States Reorganisation Commission had
g@iven g dear hint We all want that
thev should live like full contented,
citizens wrth afl  their rghts and
duties Therefore, here is not a partr-
san question, here is a question which
embraces all of us, irrespective of
our party considerations But what
do we find> We find from the report
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of the Linguistic Minorities Commis-
sjoner that neither does it cover all
the aspects of the 'guarantees which
have been given to the lingustic
minorities nor doeg it cover all the
areas of our country.

1 would hke to know why the
commissioner did not visit Bihar We
all know that Bihar is a very great
State of the Indian Union; we are all
very proud of the State, because our
President hails from that State

An Hon. Member: Nalanda is there

Shri Mahanty: And also Ashoka
When he was a Chandashoka, before
he wag convertef to a Dharmashoka,
he also came from there. Therefore,
we are very proud of that State
because it has got many associations
with history, maybe, sometimes of
carnage and bloodshed, but notwith-
standing that, we are very proud of
that State, because our President
comes from that State; and we all
know how all the Hind: enthusiasts
mostly have also come from that
State But is that a sufficient reason
why the Linguistic Minorities Com-
missioner should not visit Bihar? 1
would like to ask why this report is
silent on the Oriya minorities inhabit-
ing Bihar, why this report is silent
about the Bengali minorities living in
Bihar; we know what kind of geno-
cide is being perpetrated against the
Oriya and Bengali minorities in Bihar.
We know how one after the other, the
primary schools there are being
closed down, how the schools founded
by the minorities are starving or are
being thwarted for lack of funds. We
know what type of vindictive mea-
sures are being taken against Orlya
teachers and those who are connected
with Oriye schools. I should say the
Linguistic Minorities Commissioner
not dare to visit that State. But
that meet the needs and require-
of the Constitution? 1 say once
‘no’. To that extent, this Report
complete. Therefore, I would
upon Government—and let this
s0 be conveyed to the President—

g
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that wder article 350B the Linguistc
Minorities Commissioner should once
again be asked to make another repot
so that the mcompleteness of this
report may be remedied. Article
360B(2) says that the President may
ask for such reports ‘at such intervals’
as he may direct. So it is not neces-
sary that the Commissioner should be
asked to report only once & year. Now
that we find that the Commissioner
has not reported about these linguistic
minorities inhabiting Bihar, he may be
directed once again by the President
to report to him, and we should
expect that that report would also hx
laid on the Table of the House.

Then I come to another aspect. !t
was recommended at the Secondary
Education Ministers’ Conference-~
which recommendation now practicai
ly forms the basis of the secondary
educational policy in this country—-
that there should be a uniform policy
regarding secondary education which
should bé followed in all the States
Herein comes the problem of the lin
guistic minorities It has been recom
mended that not only in primary
schools but also in secondary school:
if a certain number of pupils want to
get education in their own mother
tongue, it should be obligatory on the
part of the State Government to ser
that they get their education in theu
own mother tongue. Unfortunately
even though it was expected of Gov
ernment to have e co-ordinated policy
even though it was expected of the
President to have issued direetives
even though it was expected of the
Commissioner to have made recom-
mendations in this regard, nothing has
been done. Therefore, we would like
to know why the Commissioner has
remained silent on this vital point

Then I come to another aspect
which, T think, is more Important. It
is well and good to say that the
Constitutjon guarantees that there
should be no discrimination agsinst
any person either in twade or In
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business. That forms part of the
fundamental rights of Indian citizens
in this country. So it is said that
since it is & justicieble right, any per-
son who finds his rights ignored, any
person belonging to any linguistic
minority group who findg that there
is any discrimination against him, can
£0 to the courts.

But there is also another aspect to
the question. The powers of the High
Courts and the Supreme Courts can
be invoked only by persons who can
afford for it. But where you find that
the State is determined and ig ever
ready to crush all the rights and to
practise all kinds of discrimination,
it is impossible for any citizen belong-
ing to the linguistic minorities groups
to go to the High Court and the
Supreme Court to invoke the inherent
powers of those bodies for safeguard-
ing hig rights. Therefore, we had
expected the Linguistic Minorities
Commissioner also to have taken note
of how linguistic minority groups are
being discriminated against.

In this context, I would like to
bring to the notice of Government an
mnstance of what is happening in
Seraikella and Kherswan in  Bihar.
According to reports received, Oriya
teachers in primary and secondary
schools are being transferred one by
one outside the sub-division and Hindi
teachers are being appointed in their
place. Then under the most distress-
mmg circumstances, the handful of
Oriya teachers who still continue have
‘heir dearness allowance slashed from
Rs. 22-8 a month to......

The Minister of Transport anq Com-
munications (Dr. P. Subbarayan): 1
would like to know where the Oriya
lcachers are being transferred. I
could not hear the hon, Member.

Shri Mahanty: I am explaining it.
The Orlya teachers are appointed by
the State Government. They belong
o a particuler cadre. Now an Oriya
teacher is not necessarily meant to
teach only Oriya. He can be trans-
ferred to any part of Bihar State, to
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anywhere. That is what is being
done. By removing thesc Oriya
teachers and by putting forth the
plea that Oriya teachers are not
available in sufficient numbers, Oriya
pupils of the secondary schools gf
this sub-division are prevented from
getting their education through their
own mother-tongue,

These are facts which the Linguistie
Minorities Commussioner can very
well investigate. That is exactly my
point. He did not visit the State.
Then his entire proceedings were car-
ried on in, 1 should say, an atmos-
phere of secrecy. ‘Secrecy’ may not
be a very happy word to use here,
but I deliberately choose it. I ask:
was any communique issued to the
linguistic minorities announcing the
terms of reference of the Linguistic
Minorities Commissioner so that they
should have made their representa-
tions? What was done was merely
to issue some kind of circular to the
State Governments, to which some of
the State Governments did not choose
to reply. Obviously, the State Gov-
ermnments are the guilty party. They
are perpetrating this kind of genocide.
So how can they answer the question-

naire circulated by the Linguistic
Minorieties Commissioner? Had the
Commissioner published, advertised

and notified his terms of reference and
the questionnaire, possibly more useful
material could have been available
and "ec courl:l have made a really
worthwhile inquiry. But nothing like
that was done. The whole thing took
place in an atmosphere of secrecy, as
though he was merely discharging a
routine duty, whereag it was really a
matter connected with the gdistiny of
millions and millions of unfortunate
citizens belonging to various linguis-
tic minority groups in this country.

Since my time is up, I do not wigh
to transcend the line that you have
drawn. But before I conclude, I
would like to bring to the notice of
Government one or two more facts.
The first is that thig problem is not
going to be solved by the appointment
of such Commissioners or by the iseue
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of directives by ihe President, it he
chooses t0 do sa. If the Gswmt
are determined to solve this problem,
the best thing would be to tackle the
putstanding horder disputes between
linguistic States with the village as
the unit. As they have done in the
case of Madras and Andhra Pradesh,
let them do so in in the case of
Mahargshira and Mysore, and Orissa
and Blhar Otherwise, the problem is
ngt going to be solved. 1 make an
appeal to the Government: let them
not stand on zid or prestige. Let them
take into account the condition of
thgusands and lakhs of linguistic mino-
rities who are languishing in this kind
of genocide that is being perpetrated
egainst them.

Secondly, I would appeal to Gov-
ernment to direct the Commissioner to
mvestigate the problem in full and in
its entirety. Why has the Commis-
sioner chosen to remain silent about
the plight of Oriyas who constitute 53
per cent of the population of the
Mahasamund tehsil of Raipur district
in Madhya Pradesh? If there is to
be any fair criterion, as the Oriya-
speaking population there is above 50
per cent, that entire area has to come
to Origsa. But that does not happen
That is a different thing. I am not
raiging that paint. But I would like
to know why the Commissioner has
remained gsigunificantly silent on the
plight of the Oriyas in the Maha-
samund tehsil of Raipur district in
Madhya Pradesh.

Before I conclude, I would once
again make an appeal to Government
to direct the Linguistic Minorities
Commissioner forthwith to make fur-
ther investigations into the plight of
Oriya-speaking minorities living in
Bihar and Madhya Pradesh make
another report to the President for
what it ig worth.

Shri Xhadiikar: Mr. Chairman, Sir,
the report that is under discussion, to
my mind, is a. most disappointing
document. 1 expected the Chief
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Justice of the Allahabad High Court,
when he is sssuming a re

of this natyre, wopld dewote mgre
time t0 a problem which has come up
as & result of the reorganisation nt

Commission has made people hnmge
conscious—let us understand that per-
fectly—and in their report, they have
mentioned that unless some prope:
provisions are made to give adequate
protection to the linguistic minorities,
it would be difficult to satisfy them
because some minorities are created as
a result of the reorganisation of States

For instance, I will refer to a living
problem on the borders of Mysore and
Bombay. A part of the Kanndda
State was part of the former Bombay
State. More or less culturally and
linguistically they were akin to
Marathi-speaking people. But to meet
the exigencies of the States reargam
sation, the party in power thought it
wise to put a big chunk in the Mysor«
State Then, there is a small area
going to Andhra and another small
area from the Marathi-speaking area
going over to the Hindi-speaking side
that is, Madhya Pradesh

If we see the report, what do we
find? It is more or less post master's
report. The Minority Commissione:
who was suppoged to go to the mino-
rities who are likely to be affected as
a result of the reorganisation of State.
and find oyt how to meet their require
ments and then make a comprehen
sive survey, instead of doing that, has
catalogued certain complaints received
from the States and how they were
forwarded. Beyond that there
nothing.

I would like to draw a comparison.
and let the hon. Minister take a serious
note of it. In every area—and the
hon. Member who just now spake.
spoke about areas between Bengal and
Bibar and between Bihar and Orissa
and also between Bombay and Mysore
—~there is high tension. By intvoduc-
ing a new gection in the new consti-
tution you gave an assurance thet you
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are going to take the consequential
raapengihility, and unles the functions
of the Commipdener for Limguistic
Mwerities are dmchagged in  that
spivit, this offiee is no gond, so far a8
protectian to the nunoerities is eoneern-
ed. As I said earkier, this problem has
assumed speeial significance after the
new f#tates have come up as a result
of the reorganmisation of States 1
would like té draw a parallel

After the first World War certain
small nationalities were created in
Eastern Eurape and there were muno-
rity problems of all sorts and they
had to deal with them I would like
to draw the attention of the Linguistic
Minarities Commussiener to go through
the report ol eertain conventions that
were established and implemented
through the good offices of the League
of Nations, the international body
that was there There, certain positive
conclusions were reached i1n order to
give adequate protection to the lingu-
1stic minorities and they were imple-
mented If the Commissioner were to
draw on that experignce he would be
1in a better position to discharge his
responsibilities in this country

What 1s the position” He received
complaints First of all, he 15 not
supposcd to go there directly He
received the complamnts and he for-
wards them to the President or the
concerned State Government As I
said earlier, now there is a sort of
language chauvinism and every lan-
guage 18 trying to suppress the muno-
rity, intentionglly ar unintentionally
The admumnistrative policies of all the
States, wherever there 15 such a prob-
lem, are directed in a smtable way
to suppress the minority language in
every way posaible, in trade, in cul-
tural agtivity, 1n mtellectual Irfe
Even in their primary education and
m administrative ufe thesy suffer
terribly This is our experience The
Mmister of State for Home Affuirs
knows very well what is happening in
his own State, in his own town 1 do
not know # hiz conscience i clear, if
1t were, he would feel thet something
is wrong there But high tension is
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continuing and people are agitating
and agitating for small thungs

1 will give you instances There 1s
a reference m this report Complaints
were made by speakers of Maraths in
thys region that language teachers are
not available At the primary level,
it 18 an obligation on the State, unde:
the Constitution, to see that every
language munority in the States gets
facilities But under this pretext that
teachers are not availahle 1t 1s flouted

1 went to Belgaum I saw the Lady
Principal of the Tramning College there
and she said that there was discrimi-
nation She said ‘We want teachers
but no teacher from Marath: area will
be taken mn or adnmutted to the Train-
ing College and, ultimately, the result
18 that no teachers are available’
People suffer, this 18 one aspect

As 1 said, there were three areas
One 1s in Andhra, one 1s 1n the Hindi-
speakmg area of Madhya Pradesh and
the third between Bambay and Mysare
beorder In the Bombay-Mysore barder
area people do not understand why
there 1s such high tension because
was formerly part of the Bombay
State That chunk was removed, a
certain bargain was entered mnte 1n
order to appease certain interests
That 1g all There was no rational
bagis for that chunk going over there
and a chunk of Kannada-speaking
people being pushed into the present
Bombay State There 15 no just-
fication

There 15 another thing from the
pomt of view of principle When they
say that Mysore State is built up as
a uni-lingual State, they have no jus-
tification to keep that large chunk of
Marath{ minonty I do not know what
18 going to happen tomorrow Bombay
Stete 15 a bilingual State or a multi-
lingual State—whatever you call it—
up to now So, this mmonty ought to
have been kept there

But our major complaint 18 this Se
far as the Andhra area is concerned,
there Is not that tension Why? The
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Andhra State Government have taken
care and they have not disturbed the
local admimistrative set-up In the
Hindi-speaking area, there is no ten-
sion. But, sp far as the Mysore area
15 concerned, very high tension 1s pre-
valing for three reasons Formerly,
there were Marathi-speaking people—
even Circle Inspectors or petty
revenue officials But they have now
mposed Kannada-speaking affairs

I have stated the state of affairs as
regards education What 1s
the atate of regarding secondary
education m the aity of Belgaum? It
13 a border town, a predommantly
Marathi-speaking town. Last year,
three thousand studenis wanied $o
appear for the secondary school leav-
mng examination. Out of them, 2,300
Jet the Minister correct me if I am
wrong—wanted to appear for the
exammation conducted by the Bombay
State Government Every year, this
is happening. No permission 13 given
Then there are students’ agitations,
demonstrations and lathi charges and
what not At the eleventh hour, per-
mission 15 given. Before that, the
Mysore State Government have co:-
lected their fees, the examnation
fees What 15 the harm 1if 2,300 out
of the 3,000 students want to appea:
for the Bombay State examination? I
do not understand the concept of
regional States that have been creat-
ed. Do they consider themselves as
nations? Even if they were to consi-
der themselves as independent nations,
as 1 saxd earhier, 1n Europe certain
rights were guaranteed An inter-
national body like the League of
Nations guaranteed them and saw that
they were mmplemented Language is
a very sensitive element. But here
nothing is done. Every year, this is
the case. We wrote to the Commis
sioner mtiting at Allahabad We drew
his attention to the agitation going on
10,000 satyagrahis offered satyagraha
Some people died But the Commis-
sioner never thought of visiting the
place The representative of States-
man thought this problem worth being
looked into and so he visited the place
and sent his impressions He has pub-
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lished a series of articles in the States-
man. Now, what has he got to’ say?
He has endorsed what I have said
He made enquiries Apart from the
mamn problem, namely, whether it
should go to Bombay or remain in
Mysore State, has the Mysore State
done 1ts duty towards the minonties
as regards language, culture, trade
facilities, etc? What has the Com-
missioner done regarding this? With
your permission, I would just quote
a few sentences from the report of
the Statesman’s special representative

“The crux of the problem, it
scems to me, is to provide a
powerful machinery for supervi-
sion, investigation and adjudica-
tion which would pive the minori-
ties confidence. Without such an
mstrument, people will never
recover from the effects of hnguic-
tic grievances and start thinking
in terms of the entire nation”

That 1s the important aspect because
after all some small chunk of terri-
tory 18 bound to reman in some othe:
State and unless whatever 18 guaran
teed under the Constitution is provid-
ed for in the day-to-day administ-a
tion, people are bound to suffer

1 will give you another instance In
Belgaum, there 18 1 well-known msti-
tution—Parvati Devi Collcge The
safeguards {o the mmorities include
the question of affiliation also. If an
educational institution, teaching in e
particular mnority medium, finds that
1t could not be affiliated beneficially to
a particular University in that State,
1t should be permitted to affliate itgelf
to the adjoining State, # it would
satisfy the  academic standard,
language and other requirements. This
college used to get funds from the
former Bombay State and it was part
of the Bombay State Today, it Is
difficult to get aid It i3 lawd down
that there should not be & step-
motherly attitude towards these cdv-
cational institutions. But it is not get-
ting enough ald It is clamouring for
affiliation to Poona University or
Bombay University but no permission

-



s granted to do s0 People are ot
ting tight and the Chauvinistic, fana
te people on the other side of the

to the future of the younger genera

They feel that heavens would
1 if this small institution, the Par-
vati Dev: College, is allowed to affi-

given at all levels regarding culture,
sducation, language etc and to allow
freedom to the educational nstitu-
tions to be run according to their
hking. Not only that Monetary help
WD ve Soutitaning vt Yo wR-
csal institutions, Now, 1s it not &
wiolation of the solemn promise given
to this House when the States Reor-
ganisation Act was passed? I would
like to know from the Home Minister
This 15 what is happening and tension
13 maintained,

Of course, as the hon Member who
spoke earher has smid, these pockets
must be allowed to go and some
rational boundary must be drawn 1
would be extremely happy If it 13
done Andhra and Madras have donc
it Let this Mysore border problem
4also be referred to some arbitration
and let it be solved The Bengal-
Bihar problem or for that matter the
Oniya-Bihar problem could be solved
rationally without bringmng in certan
other considerations as were brought
in when the States reorganisstion
problem was tackled I would appeal
to the Home Minister Let him forget
for the moment his home land, his
local patriotism and the parochial
approach to the problem Has the
Commissioner ever wvisited this place
where people have been killed”
Thousands have gone to the jail for
the simple reason that they wanted
to appear in a particular examination
No He is supposed o sit at Allaha-
bad, receive the application through
the State Government and then for-
ward ft to the President I do not
know why this post-office of a Com-
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msdioner 15 created m this democra-
nc pet-up and what useful purposc
this office has served This type of
offic® will not serve the purpose All
the. Pockets like the pocket on the
boider between Mysore and Bombay
o ngal and Bihar or Orissa and
gpAr—wherever they are—must bde
mmxated 1 am not saymng that we
are Biving all the facilities 1n Bombay
Stat® to the munorities But there
e NO grounds for complaints It any

State 1s not doing that job properly,
vou have a mght to pull it up But
certdi implementing power must be
her® Now, there are zonal councils
Let the zonal councils take immediate
aco? On the report of the Commis-
siogef If it is left to the mercy of
(& State Governments. todav, no State
Government 18 i a mood to look to
the fenuine grievanees of the minor-

They feel that these minorities
are elements who are not quite loyal
to that State and the glory of the
States over which the new Chief Min-
1st¢rs have come to preside This 1s
the eneral approach

pow, as regards the trade facilities
_pe knows it probably—there is a
«m#1l place known as Nepani, which
is the centre for tobacco trade in
Ingia Now, that place has been push
ed Into the Mysore State The locsl
irgders find 1t so difficult—they did
not onginally belong to Maharashtra;
he have come from outside—that
they have bt up a market six mile
trom that place in the Bombay terri-
Why? Because they find that

every way some obstacle 1s placed

n ihe normal channels of trade, car
ried on by the minorities That is the
experience Therefore, I would appeal
to the Home Minister to leave asidc
the other problems 1Is it not his duty
to remove the tensions wherever they
evnl" Is it not the duty of the
Government to see that the minonty
lanfudges ncluding Urdu—because I
find @ reference was made 1o thate
get adequate protection for ‘thewr
dwe’m‘“ and teachmg mn the
estgblished institutions of higher
lea/MIng? If we claim we are build-
ng a democracy, adequate provision
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must be made for the pretection of
minorities. Mere creatiom of office
and office paraphernalia with pest-
office-like powers is not gaing to sexrve
the needs of the present situation In
conclusion, therefore, I would ssy this
He must have powers just like the
Commissioner for Scheduled Tribes
There, the inspectors or officers ar
from the lecal people and they see the
condition there and their actual
grievances and try to remove them
Unless such an atmosphere is created,
1 am afraid it will be dufieult to aolve
this problem The States reorgarisa-
tion has made people ianguage con-
scious Language has become a pol -
tical instrument, perhaps more powelr-
ful than religion, at this juncture

18 hrs

Therefore, in order t{o remove a
certain amount of division, a tendcucy
of aloofness and geparatiem that exists
between munorities and the Govern-
ment majority or the majority :n that
area, all these requirements must be
met and must be met without delay
This along would pave the way fo
emotional integration I hope that the
Home Minister will take note of it,
ard next time I will ace a little better
document than the post-office report
that has been presented, a document
that would give the real problems and
how they need to be tackled m a pro-
per perspective in order to safeguard
the munorities in respect of Janguage
and in every aspect of their life

Mr Chairman: Shri B Das Gupta
I would s that no hon Member
should exceed the lmit of 20 minutes
This is rather a controversial matter,
one State accusing the other, and
therefore, the representative of every
State would like to participate in the
debate

Shri Khadilkar I am sorry, Sir,
that I exceeded 20 minutes

Shri B. Das Gapta: Mr Chairman,
Sir, I will try to finish within 20
minutes Sir, sometimes language is
the cause of emotional integration no
doubt but sometimes it becomes the
cause for emotionsl disintegration
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also if 1t 1 misapplied That is the
cage with Bihar I =i soryy Y have
to bring mn that problem before the
House pow after the recommendations

of the States Reorganisation Commis-
sion and after the passing of the States
Reorganisation Act by this House

The most crucial thing is thi The
Bengali-speaking minority in Bihar
are suffering for the last 10 years
That 18 still gomng on I do not know
when these minorities are gomng to sce
the happy day when they will be ahle
to feel that they are enjoying the
fundamental rights in the cuountry in
which they live

The §tates Rearganisation Comimis-
sion recgmmended that the whole of
Purulia Sub-Divinion should be trans
ferred to Bengal except two police
stations The Central Goveramcnt in
their final decizion deducted three
more police statigns comprising about
2,12,000 people and that area was
retained in Bihar Thgt has now
become part of Singbhum District
in Bithar The condition of those peaple
in Bihar 1 would say, has become
pitiable I would like to place qne
mstance before the House, The Revi-
sional Survey Operation i8 going on m
that area 1 may say that the popula
tion there 18 cent per cent Bengali-
speaking I am not speaking of the
1851 census, but even if I take the
1951 census 55 per cent of the popula-
tion is Bengali-speaking The actusl
position, according to me, 1s that the
population there 15 hundred ver cent
Bengah-speaking You may go
throughout the length and breadth of
that area, but you will not be able to
find a single piece of document writ
ten in any other language than
Bengal ‘Theyr script 1s Bengaly, then
culture 15 Rengali They are fully
Bengali-speaking 1n the truest sense
of the texm

Now, Sir, the Revisional Survev
Operation is going on It has been
decided by the Bihar Governmont that
all their record of rights would br
prepared m Hindi and Hindi scupt
only Just imagine, Sir, f the emtire
getflement revords are preperad in
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Hindi enly, what will be the condition
of the peasants and ryots there. Take,
for justance, 8 Sgh-Division in Mirza-
pur District, Roberts Ganj in U.P. The
ation is something like

U.P. Government dec-

lares that all their documents, all
their recard of rights would be pre-
pared in Bengali and only those who
or it in Hindi would

g
e

8ir, safeguards for lLinguistic minon-
ties are being implemented in those
areas

I ask the Home Ministry to take
proper and speedy steps to avert these
things If these things go on, the
result will be that the people there
will be repressed like anything and
their economic life will be in jeopardy
They must be saved from this catas-
trophe 1 appeal] to the House—~I
think the House s competent enough
—to save them from this catastrophe,
from such miserable state of affairs

Sir, after writing to the Chief Min-
1ster of Bihar again and again, the
Chief Mrnister of Bihar has only
agrecd to this extent that those per-
sons who would apply for a copy in
Bengah will be supphed with the
same This 15 what the Chief Minis-
ter has said

“Script of the settlement
records m Chandil, Ichagarh and
Patmda, Thanas of the District of
Singhum—the records of the
Revisional Survey operations mn
the District of Singbhum will be
prepared m the official language
of the State, namely, Hindi. To
those, however, who wish %0 have
the Record of Rights in the
Bengali or Oriya language will be
supplied coples in those langu.
m"
Now, 1t 18 not passible and feasible for
every mdividual to apply for a Dengah
copy either individually or collective-
ly. These things should be taken
note of and speedy steps should be
taken regarding these.

As regards education in that area,
the arrangement for education etc.,
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the less I speak about it the better.
1 can challenge anybody. Let any-
body go to that area, There are s
wmany junior basic schools in that ares
[ by the Government.

Shri Bibhuti Mishra (Bagaha):
Mr, Chairman, I want to know from
the hon Member the total number of
Biharis in West Bengal, the total
number of Bengalis in Bihar, the total
number of schools there in Hindi and
here in Bengali.

Shri Panigrahi (’un)
mission will supply that

The Com-

Shri B. Das Gupta: Taal 1 a differ-
ent argument I the Chuairman 18
prepared to give me time, 1 can
explamn the whole thing. But 1 am
sorry that I have no time, The first
line 1n the resolution which was pass-
ed at the last Education Ministers’
Conference and acoepted bv the Gov-
ernment says.

“The medium of mnstruction and
examinatiop in the junior basic
stage must be n the mother-
tongue of the chuld apd where the
mother-tongue is different from
the regional or State language
arrangements must be made for
mnstruction i the mother-tongue
ete.

1 would request the Home Minister to
have an enqury into that area and
find out whether there 1s any single
junior basic school in that area where
instruction 1s given in the mother-
tongue of the students if I say all
this 1n thus House, there 1s every like-
hhood of the Home Minister saying
mn his reply, ‘No, no; these are not
correct Ask the Bihar Government”
I would request the Home Minster to
convey these points to the Prasident
and request him to instruct the Com-
mussioner for Linguistic Minorities to
go there and imvestigate thoroughly
mto the conditions of the lhnguistic
minorities there

This 1s the condition throughout the
whole length and breadth of Bihar
Go to Dhanbad; go to Dhalbhum; go
to Santhal Parganas Go to all these
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‘border areas and everywhera you will
find that the same story is repeated.
What is the position of Singhbhum
district, for instance? The linguistic
position in the whole of Singhbhum
district is as follows: Oriya, 20 per
cent; Bengali, 18°15 per cent; Hindi,
14 per cent; Ho, 28 per cent; Santhali,
10 per cent. See the position of Hindi
there. Is there any reason or is there
any logic behind the present scheme?
Can there be any ground behind it to
convert all the documents of the
population into Hindi? That is basi-
<ally wrong.

If we take the linguistic position In
the Dhalbhum sub-division, we find
that Bengali is 30'8 per cent; Oriya,
21'8 per cent; Hindi, 2]°1 per cent;
and Santhali, 174 per cent. I think
the Home Minister should urge the
State Government to declare Bengall
as the regional language in Dhalbhum
and in those areas which have been
retained in Bihar, because such a
thing has been done in other States
Take, for instance, Andhra Pradesh.
There is a district in Andhra Pradesh,
called Adilabad. That district contains
Marathi-speaking population, the per-
centage of which is only 20. There,
the Andhra Government has accepted
and recognised Marathi as the
regional language. When that can be
done, why not Béngali be declared,
recognised and accepted as the
regional language of Dhalbhum sub-
division .in the Chandil, Ichagarh and
Patanda area and also in Dhanbad
where the Bengali-speaking popula-
tion is more than 20 or 25 per cent.

According to the provisions made
by the Government, Government
notices, etc, should be published in
the minority language also where the
percentage of minorities is more than
15 to 20. I would appeal to the
authorities to go to Bihar and visit
those areas. They will find that even
in those areas where the presentage
of the linguistic minorities is more
than 50, not a single copy of Govern-
ment notices is published in the
minority 4smguage which may be
Bengali, Oriya or any other language.
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The' result is that the receipts of
Malguzari are issued in Hindi and the
Bengali ryots and peasants run from
village to village just to find out #f
there is any person who can remd
those receipts, so that they may be
sure that the entry has been made
correctly. This is the condition,

These safeguards are not being im-
plemented. For the last ten years, our
experience is that the safeguards for
the linguistic minorities are only
adorning the pages of the Constitution
and nothing else. I do not want that
the safeguards which have been now
provided by the Central Government,
by Parliament, for the linguistic
minorities should also be only in the
Constitution; I want that thcy should
be implemented rightly, accurately
and properly.

In conclusion, I would just invate
the attention of the House to one
thing. To the questionnaire issued by
the Commissioner for Linguistic Mino-
ritics, all the States have replied
except Bihar, Himachal Pradesh and
Manipur. The Commissioner has said
that in spite of repeated reminders, no
reply has come from Bihar at all
What are the reasons? This is the
reason.

Lastly my request to the hon. Minis-
ter is this. There is no room for
complacency now. If we say there is
no alternative for the people, the
people are disgusted, We are dis-
satisfied and disgusted and our feeling
is that our life is in jeopardy. When
there is no other alternative, if we
say that those portions should be
amalgamated with West Bengal or
Orissa, then we will be branded as
provincialists, Our idea will be
branded as linguism, provincialism,
parochialism and what not. If there is
no other alternative, the last alter-
native to save these linguistic minori-
ties from v piession and from the
sufferings they are now undesgoing
will be just top have another arrange-
ment to merge them in their mether
States.

Shri Manaon (Darjeeling): Mr.
Chairman, Sir, a study ot the repert
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of the Commissioner for Linguistic
Minorities  indicates that much
importance has not been attached to
the job of proparation of this report.
The report does not seem to add
anything new or more to what has
already been sasid in the recom-
mendations of the States’ Reorganisa-
tion Commission or in the memoran-
dum of safeguards for lingulstic
minorities. Going through the
report, it appears that it is a mere
catalogue of memoranda, question-~
aire, answers, etc. Of course, I find
that an effort has been made to make
a survey very briefly and not com-
pletely of the linguistic minorities
in various States. And when I say
this I am not entirely unconscious
and unaware of the fact that the
problem of linguistic minorities is a
complicated one and that the Com-
missioner for Linguistic Minorities,
as the hon. Home Minister pointed
out, had to work under certain
Jimitations.

It was obvious that a number of
distinet  language groups, people
speaking distinct language or belong-
ing to distinctly separate culture live
n different parts of the country and
the States Re-organisation Commis-
slon noticed it. A linguistic minority
can be defined as a group of people
which, although a minority in a
State, forms about 70 per cent of the
population of a district of that State
and it spesks a distinct language
other than the regional or State
language, Within the existing States
or within the States emerging from
the recommendationg of the States
Re-organisation Commission, there
are many groups of people
speaking different languages, having
different cultures, and yet separate
States could not be carved for them.
And at the same time, the interests
of those people, their language and
culture, could not be sacrificed at the
altar of the larger sections of the
people. Article 29 of the Constitu-
tion has given adequate safeguards
to these minorities.

The contusion and madness which
came in the wake of boundary re-
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adjustment is still very fresh in our
memory. If the numerous linguistic
minorities also had chosen to join in
the orgy of violence and disorder
things in this country would have
taken @& very serious and very
unwholesome turn. But the mijnori-
ties of various groups chose to wait
and see, and the States Re-organisa-
tion Commission in their prudence
and in their wisdom did not choose to
throw the case of the linguistic
minorities into the wind. The Com-
mission intervicwed numerous
groups of pcople speaking different
languages and different dialects. And
I may point out that Nepalese were
one such community which was
mterviewed by the States Re-
organisation Commission. Also, in
reply to my Starred Question No.
22900 dated 7-5-59 the hon. Home
Minister was pleased to state that
Nepalese did form a linguistic mino-
rity in the distinct of Darjeeling in
West Bengal. But, strangely enough,
the Commissioner for Linguistic
Minorities does not seem to be con-
scious of this fact. All that the Com-
missioner for Linguistic Minorities ap-
pears to have done in West Bengal
is to go to Calcutta and interview
some representatives of Urdu-speak-
ing Minorities, hear their grievances,
meet th® representatives of the Gov-
ermnment of West Bengal and come
back. There are Santhalese, Napa-
lese and Hindi-Speaking minorities
scattered in various parts of West
Bengal who could have been inter-
viewed by the Commissioner, and the
Commissioner could also have gone,
besides Calcutta, to these places
.where the linguistic minorities are
settled in a composile manner.

While going through the report I
find that the idea behind the
appointment of the Commissioner for
Linguistic Minorities is in the pattern
of the Commissioner for Scheduled
Castes and Scheduled Tribes. Sir, it
can reasonably be expected that the
report of the Commissioner for
Linguistic Minorities would also be
in the pattern of the report of the
Commissioner for Scheduled Castes
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and Scheduled Tribes. Sir, 1 would
submit in all humility that the Minis-
try of Home Affairs should see that
the next report of the Commissioner
would be more realistic and more
comprehensive. Primarily 1 feel—
and if I am wrong in my statement
the hon, Home Minister will correct
me—that a comprehensive list of all
the linguistic minorities in wvarious
States will have to be prepared and
there should be no difficulty in pre-
paring such a list as the formula for
linguistic minorities has been clearly
laid down. Then the Commissioner
should proceedq to visit such of those
areas where linguistic minorities are
settled, meet them or their represen-
tatives and make spot enquiries as to
whether or not the safeguards pro-
vided are adequate or are properly
enforced.

The SRC had recommended that
the services of the State Governors
should be utilised for enforcing the
safeguards for linguistic minorities.
The States’ Re-organisation Commis-
sion had also rightly pointed out that
the Governors should not have any
discretionary powers because the dis-
cretionary power may give rise to
divergent pulls between the
Governor and the State Ministers in
the matter of safeguards for linguistic
minorities doing more harm than good
to these smaller groups.

As far as the question of safeguards
of linguistic minorities in the State of
West Bengal is concerned, I must say
that they are doing fairly well. By
and large the linguistic safeguards for
Nepalese in educational institutions
are adeguate. The question that the
Nepali language should be an official
language in the district has often been
brought to the notice of Government.
The Government of West Bengal have
given patient hearing to the legitimate
demand of the people and it is hoped
that the administrative difficulties that
may come as a result of introducing
the Nepali language as official or court
language in the hill areas of Darjeel-
ing would soon be overcome.
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Incidentally it may be pointed out
that the Resolution of the AICC on
safeguards for linguistic minorities
passed in June 1956 also mentions that
“recognition of minority languages for
prescribed official purposes” is desirt-
able, I may add for the information
of hon. Members of this House that
English is still used as a court lan-
guage in the subordinate courts of
Darjeeling. Hon. Members can
imagine the difficulties that the simple
village folks who come from the
interior of the district have to face.
Giving a few more instances I may
mention that the notices, rules and
proceedings of various local bodies
are still written in English in my part
of the country. The more surprising
fact is thdt even the proceedings of
the advisory body for NES and CD
blocks, which function absolutely in
the villages, are also in English. I am
surprised how the members of the
advisory  bodies, who are Thardly
literate. ... ..

Mr. Chairman: The hon. Member’s
time is up.

Shri Mahaen: I will be very grate-
ful if you will give me a few more
minutes. I have not covered the main
points. I will try to be very brief,

I am confident that wherever possi-
ble gradually the change in the right
direction will be made. I can say that
the Commissioner for Linguistic Mino-
rities can play 'a very constructive
role in helping to bring about changes
wherever they are necessary or advis-
able.

The Commissioner also discounts in
his report the question of Nepali
language being included in the Eighkth
Schedule of the Constitution. I pre-
sume the Commissioner is right when
he says in his Report that it is not a
matter for the Commissioner for Lin-
guistic Minorities to decide but he is
definitely wrong when he says on page
38 “that the inclusion of a language in
the Eizhth Schedule is of very littie
significance and doeg not in any way
affect the linguistic minorities or their
rights and privileges.” The current
debate on this report may not be a
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very opportune or & very suitable
Sotadilh b djeckies the question o
Afullitg & labguage In the Bighth
Sthedule but this I must say that as
ineny lingurges as are developed or
Bive the Petentinl of being developed
nto a vigerous language should get
their due recognition and no recogni-
tion could be better than including
such languages in the Eighth Schedule
of the Constitution I may respectfully
submit that the Nepal: language 1s
such a potential language and it has
been the aspiration of the Nepali-
speaking people of India to have this
language enshrined n the Eighth
Schedule of the Constitution
Langwuistic minorities will not lhive by
Imgaistic safeguards alone They will
need some other safeguards also and
no safeguard can be paramount for the
survival of the linguistic minorities
and for that matter for any other com-
mumty n India, than the economic
safcguard and the safeguard of
service Dr B C Roy, the Chief
Mi* {, of Wit Benghl, 1s  1increa

~ihy'v t1y ng to absorb the hill people
in all the 8§ ate services in the distniet
of Darjeceling The Government of
India will also do well to emulate our
State Chief Minster in the matter of
safeguards 1 services for Nepalis and
ppoint Nepahs ih all the services

One more pont, Sir because this s
mportant and I will conclude with
this The shifting circumstances 1n
the horders of our countrv  have
mposed & new resvonsibility on the
people of the country and also on the
people in the border Nepalis hving
n Darjeeling and also in Stkkam—and
1 may pont out here that more than
1xty or seventy per cent of the popu-
afion of Sikkum consistg of Nepahs—
and also 1n Bhutan where a very
large section of the population—
perhaps hon Members are not inform
«d about 1t—are Nepals, are alert to
this newly acqured 1c por '
And the changed circumet > have
al*o imposed a new responsibility on
the Governmcnt They should be more
alert to the grievances of the people
whether minonty or majority or
vhatever they are, and particularly
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of those who live m the border arems
I am more concerned about the forces
within than the forces without
Generally the forces within exploit
the grmevances, the real or imaginary
grievances, of the people And the
simpler and more gulhble the people,
the more likely they are to be confus-
ed

I shall be absoultely mcompiets and
I shall not be doing justice to the
opportunity you have been pleased to
gwve me, Sir, if I do not mention the
basic principle on which are based the
recommendations for the safeguard of
linguistic minorities In page 1 of the
Report of the Commssioner for Lin-
gustic Minonties 1t has been stated
that the States Reorganisation Com-
mussion has laid down this principle,
namely, that “while mmonties are
entitled to reasonable safeguards to
protect their educational, cultural and
other interests it has to be borne 1n
mind that such safeguards should not
S0 operate as to perpetuate separatism
or to impede the processes of natural
assimilation ”’

1 am grateful to you for giving me
a few more minutes and I shall con-
clude by saying one sentence with
regard to the Nepalis in Assam whose
case has been absolutely neglected I
may powmnt out that a very large per-
cemage of the population of Assam
constitutes Nepalis In this report, in
the answer given by the Government
of Assam to the questionnaire of the
Linguistic Mmorities Commussioner no
mention has been made about them. I
may say that the Government of Uttar
Piadesh have very nightly analysed
the question and problems of Ncpa-
Iis 1n that State

Sir, I thank you for the opportunuty
you have given me

Shri Ansar Harvam1 (Fatehpur)
Mr Chairman, I wish I could congra-
tulate the Commussioner for Linguistic
Minorities for his report Fortunately,
a very senor Jurist from my State
was appomted as the Cormmissioner
for Linguisic Mmorities And under
the Constitution he was entrusted not
only with the job of issumng a ques-
tionnaire to the States and tabulating
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theiy replies, but he was entrusted
with tL. task of investigating the
difteulties of the linguistic minorities
in various States. Unfortunately, for
reasons nol known, what we find from
the report 1s that he has just tabulated
the replies which he has recelved
from the various States, with minor
comments from himself. This task
could have easily been done by one
of the junior Under Secretaries of the
Home Muustry who could have msued
a questionnaire, received the replies
from the various States, tabulated
them in a report, circulated them
among the Members of the House and
given an oppertunity to them to make
their remarks about it.

Let me confess at the outset that
there 1s a tendency in this country
and whenever the cause of any lan-
guage 18 championed, some people feel
it is an attack on our national lan-
guage, Hindi Let me assert at the
very outset that the moment the Con-
stituent Assembly adopted Hindi as
the national language of this country,
every man and woman of this country
accepted 1t as the nationa)] official lan-
guage.

Let me assert at the very outset
that as far as I myself am conccrned,
my love for Hindi is not less than
that of any one in this country But,
at the same time, I feel that this
tendency to feel that when the case of
any other language is championed, it
15 an attack on Hindi 15 derogatory to
the Hindi language itself. I want to
bring to your notice the conditions of
a linguistic minority in my own home
State of U.P.

A questionnaire was 1ssued in that
State. A reply was received from that
State That reply has been given in
this report. But, I feel that the reply
has been most unsatisfactory. Living
as I do in that State, I feel that justice
15 not being done to the Urdu lan-
guage there.

In defence, it is often said that Urdu
iz a part of Hindi, I quite agree that
there is very little difference between
Hindt and Urdy, very litile difference
as between that Hindi which wes in
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the minds of the framers of*the Con-
stitution end Urdu, which
s spoken in the streets of Lucknow,
that Hindi wluch is understood in the
streets of Allahabad, the Hindi which
15 spoken in the sireets of Delhi is
very much like Urdu and there u»
hardly any difference between them.
But, in the last 10 or 12 years, the
Hindi1 which has developed 1n this
country, which 1s beyond the reach of
even Hindi-speaking people and Hind)
reading people 18 very much different
from the Urdu language. An artificial
language has emerged out in the last
12 years, created by the Hindi fanatics
When we look at that language, we
feel that there 15 a lot of difference
between that language and Urdu

It 1s often pointed out that a circula:
has been issued by the Home Ministry
to the various States and the variou»
States have been asked to give due
facilities to the Urdu-speaking and
Urdu-reading people I quite admit
that as long as our great Prime
Minister 1s at the helm of affairs, the
rights of not only the linguistic
munorities, the rights of not only the
rehigious minorites, but the rights of
everv munorily are completely safe
I have known the towering personality
of our Home Minister who, throughout
his own life, has stood for the rights
and pgvileges of munorities 1 still
remember with pride the way m
which he stood in those days after the
Partition when Punjab was in flames
when Delhj was burnt When the fires
had reached Dehra Dun and Meerut,
the towering personality of our Home
Minister stood out. If he had failed.
India would have falled. India would
not have been a secular democracy;
a dark age would have been written’in
our history. I quite admit that so long
as these personalities are there, the
rights and privileges of lingulstic
minorities are safe, Circulare are
1ssued from here. But, these clrculars
have been mere pious words.

1 wish T can say the same thing
about the people who are at the helm
of affairs in the varigus States, which
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1 have said about our great FPrime
Minister snd our Home Minister,
Circulars are issued Thay go to the
gecretariats of the various States They
are just filed Nothung 13 done For
mstance, there is a provision that if
mn any school, more then 40 children
are there wanting to read Urdu, or
if in any class, ten children are there
who want to read Urdu, there should
be provision for that That is a very
nice thing But 1t was the task of the
Commussioner for Linguistic Minorities
to find out whether thig principle 1s
being adhered to or not I know that
if ten children assemble together and
jointly make a requisition, arrange-
ment has been made and if 40 children
assemble together a jomnt requsition,
only then, arrangements are made
You can imagine the difficulties of the
children and their guardians in getting
together, making joint requsitions and
waiting for years and years for
financial sanction to the schools
for the appointment of the teach-
ers It was the task of the Lin-
guistic Minorities Commuissioner to
have gone to the UP His headquarters
are 1n Allahabad He knows very
well how Urdu 1s being treated He
ought to have gone to the schools and
seen what arrangements are made
This could have been judged by the
fact, how many training schools and
training colleges exist in the U P
where Urdu teachers are being train-
ed Nothing has been mentioned in the
report

The same thing about official docu-
ments We know it very well that in
most of the districts of UP, Urdu was
used for purposes of documents We
know 1t very well that with the ex-
ception of a few districts m Eastern
UP, 1n the other districts, most of the
documents were preserved 1 the
Urdu language Today, even in those
districts where, according to the
Census, there are more than 30 or 35
per cent of Urdu-speaking people, I
know instances where Urdu docu-
ments have been refused m spite of
the instructions of the Government.
It was the task of the Linguistic
Mincrities Commissioner to have
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found out these facts and fo have
investigated into them 1 would like
the hon Minister to come with me to
any of the districts in UP What will
he find there? The poor document-
writer prepares the document m Urdu,
then, 1t 1s transcribed in Hindi, and
then 1t 1s presented to the court and
1t 1s accepted Then, I would like my
hon friend to visit any police station
in UP, he will find that the poor head
constable writes the first imnformation
report on rough paper in Urdu, then,
1t 1s transcribed in Hindy, and that 15
written m the book That 18 the con-
dition there

Even then, 1t 1s saxd that all 13 being
done for developing Urdu I would
hke to pomnt out that it has become
almost impossib'e for me to under-
stand it I assert that from any stand-
pont, I am qute an educated man
when I go to the other States But in
my own State, I find myself uneducat-
ed I know Hindi, and I can read
Hindi, but the Hind1 documents which
are given to us, the Hindi circulars
that we receive from Government,
the Hind1 papers which I receive from
Government are all above my head,
I cannot understand head or tail of it
When that 1s the plight of a man hke
me who has tried to learn Hindi, who
has been a member of the All India
Hind1 Sahitya Sammelan for the last
fitteen years, I can imagine the plight
of the other Urdu-speaking people and
Urdu understanding people in my~own
State

The Home Mimster has read out a
circular and has said that De'hi 1 the
centre of Urdu Pious words' Great
words! There 1s no doubt about it that
Delh1 has been the centre of Urdu
Deltu hag produced great poets, Delm
has produced great writers, Delh1 has
been the centre of the cultural hen-
tage of all the religious minorities who
accepted Urdu as their language, and
as their mother-tongue, who spoke 1n
the Urdu language, who sang i it,
and whose cultural heritage was in
Urdu But what i1s the condition m
Delh1?
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I would lhike the Home Mmmster to
come with me and show me one single
sign-board on any of the offices which
1g 1n Urdu today I find many Punjabi
friends, hundreds of them who today
dominate the population of Delh), feel-
ing themselves as 1lliterate  Thelr
newspapers come i Urdu, Pratap,
Milap and other papers which have
huge arculation, they read these
papers in Urdu, they indulge in their
controversy between Hindi and Pun-
jab in Urdu posters, and you will find
Urdu posters of big sizes claiming
that Hindi should be the language of
Delh1  You will find that when the
Jan Sangh peop'e hold meetings, their
posters, their leaflets and their pam-
phlets are all 1n Urdu

But what 1s the official attitude”
Today, the road marks are in English,
and they are being gradually elimnat.
ed and Hind: 15 taking the place of
Enghsh The sign-boards are in Hind1
Efforts are being made in the corpora-
tion and in the Delhi Administration
and everywhere to make it Hindi I
do not object to it Hindi 1s the
national language, Hind: 1s our official
language, but a ong with Hindi, Urdu
which 1s considered to be a part of
Hind: should be allowed to have full
development, and fuller development,
if we are to build up a real democracy
of the people where people have the
oppgriunity to express themselves m
therr own language

As 1 said at the very outset, this
claim which has been made in the
commussianer's report and a'so w the
reply of the UP Government that,
after all, Hindi 13 a language which 1s
allied to Urdu 15 absolutely correct, 1
do not deny 1t But as I said at the
very outset, it 15 that Hindi whach 18
spoken and which 1s wntten and
which 1s understood by the peaple
which 1s allied to Urdu, not the new
language which 1s emerging out, which
18 bemng created, and which 1s bemng
manufactured, that new language is
not allied to Urdu

SEPTEMBER 8, 1950

Report of 7030
Commissioner for
Linguistic Minoritres

ot fagfe faw (amgr) .o W
anr T witlt & wsaw §wg G § )

st sere gewnlt . 37 ® AR A
Sk F wol A wihg v W
fr axfiresd, & sy ac stare wife-
= R E, 9 e 7 97 swad € W
TR et amaig 1 yled wy g
i & ff e &%, o & wicht
TAaWE !

oft worcrr ey . ag wraR wTom
T g

oft g gt W & ik
R g foafed anaewi
WA I TWA KT &, W X GAW
aFTg A & og Wt gy & wnwr
FE YT wwE ® fag daTe g

st o Ao Py & qwad §

Shri Ansar Harvani 1 was deve-
loping the point that the language
which 1s being created 1s not a hed to
Urdu

For instance, I can give my own
experience One fine morning, I came
out from my House I went to the
tax: stand 1 asked the taxi dniver
o take me to sansad, he was aghas
I asked him to tak¢ me to sach valaya
he was aghast, I asked him to takc
me to bada karyalayae, he was aghast
when I asked him to take me to bada
daphtar, he said ‘Oh you mean secrc-
tariat”” When I asked him to take
me to Parhament, he knew the place
So people will take time to under
stand these words These words have
got to be popularised Overnight you
cannot impose these words on the peo
ple I do not object to these new
words, we should have m Hindi as
many words as possible derived from
our ancient civilisation and from our
ancient things But that wall take
time, and people should get time to
learn 1t For instance, in my own
home, my Uftle children read Hind:
fluently They go to schools where
there 18 no opportunity to learn Urdu
In Dellu schools, there ia no oppor-
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tunity to learn Urdu, Let us confess
it freely They are trying to learn
Hindi Of course, they will forget
their heritage of Urdu after some time
They wall learn Hindi But to impose
it on a poor man hike me at this stage
of my life, when I have comp'eted my
education m Urdy, and say that 1
should carry on a'l my activities n
Hindi 1s a thing which 1s not possible

Therefore, I appeal to the Home
Minister not to 1ssue mere circulars,
not to 1ssue mere pious words but to
reahise that there 1s a considerable
population in UP, and Bihar and
there 1s a huge population 1n Delhi
whose mother-tongue 1s Urdu, who
write 1n Urdu, who speak 1n Urdu and
who understand Urdu, whose heritage
1s Urdu, who stand by Urduy, irrespec-
tive of religious minorities and reh-
gious maijoritites among the common
people of these areas Therefore, the
time has come when there should be
some legislative sanction by which
Urdu should get protection Hundreds
and thousands of people headed by the
great Member of the Rajya Sabha,
Pandit H N Kunzru have submrtted
a request to the President that Urdu
shou'd be declared as a regional lan-
guage 1n the various areas All glory
to the Chief of Andhra Pradesh who
has accepted this position It will be
all glory to the Government of Uttar
Pradesh and to the Government of
Bihar and to the Deth; Administration
if they, with the efforts of our Home
Minister and our President, agree to
declare Urdu as a regional language
of those areas With these words, 1
conclude

Shri Panigrahi (Puri) Mr Chair-
man, I feel the Report which 1s under
discussion today 1s quite a disappomnt-
ing one In the beginnmg, the hon
Minister stated that the Report had
been submitted under certan hmita-
tions I think he should have narrat-
ed what those limitations are and
whether he proposes to remove them
50 that in the near future the report,
when submitted wi'l really keep in
safeguarding the interests of the hn-
gustic minorities living in different
States in India.

BHADRA 17, 1881 (SAKA)
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During the course of the debate, un-
necessary heat has been brought m
and questions of boundary disputes
were also discussed My hon frend,
Mishray, always gets impatient when
the question of Bihar comes in When
thig question was being discussed, he
asked how many schools were there
1in West Bengal which imparted educa-
tion to its minorities 1n Hindi 1t 1s
here that this Report 1s lacking in
That explanation should have been
asked from the Commussioner and
from the Minster

When vou go through the Report,
you will find that as the hon Mmister
stated a questionnaire was 1ssued to
al' State Governments in 1957 How
many State Governments have rephed
to the questionnaire? You will find
that the prominent State which has
failed to rep'y, and failed to reply
after repeated reminders, 1s Bihar
What 18 the reason” You have heard
my hon friend Shri B Das Gupta,
say'ng that the Bengah-speakmg min-
orities In Bihar are suffering hard-
ships He also mentioned the fact that
the Oriva-speaking people living 1n
Bihar are suffering hardships

Shri Thirumala Rao (Kakinada)
Also Andhras m Ornssa are suffering
Let him please deal with that also

Shn Panigrahi: I am coming to
that I am glad that Shr: Thirumala
Rao has said that the Andhras n
Orissa are also suffering from hard-
ships I am very glad

Shri C D Pande (Nain1 Tal) That
they are suffering?

Shri Panigrahi: No, I am glad that
he said 1t

I believe the Commissioner should
have investigated all these allegations
I hope that Shr1 Thirumala Rao, a
prominent member of the Congress
Benches will urge upon his Govern-
ment to direct the Commissioner to go
mto those questions in detail and sub-
mit a report so that we can form a
better judgment of things as they are
contmung in  the different Btates.
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(Shri Panigrahi}

What are the difficulties as the hon,
Minister has stated, which the Com-
misgioner wants to safeguard? The
States Reorganisation Comtnission has
suggested certain measures to safe-
guard the interests of the linguistic
minorities who will be living in the
different States after the States are
rcorganised, The hon., Minister has
tried to state a few of them. The
States Reorganisation Commission has
stated that primary education should
be given to the linguistic minorities in
their mother tongue. Secondly, there
should be no discrimination in matters
of grants-in-aid to those educational or
cultural institutions which are func-
tioning or are proposed to function in
those areas, where the linguistic min-
orities are living. Thirdly, whether
thc linguistic minorities are having an
adequate number of schools to educate
their children and whether there are
adequate number of teachers to impart
education in the educational institu-
tions of the linguistic minorities. It
should be seen whether equal oppor-
tunities are afforded to the linguistic
minorities to enter into the services
of the State; whether secondary edu-
cation is also being imparted in the
language of the minorities—in their
mother tongue; whether there is re-
cognition of the minority languages as
medium for the examinations conduct-
ed for recruitment to services; whe-
ther there is any restriction on the
linguistic minorities so far as their
trade and their private business is con-
cerned and so on.

These are the safeguards which the
Commissioner for Linguistic Minori-
ties is to look after. He must have
gone into these and seen whether
these have been adequately safeguard-
ed by the States concerned. But
it is quite disappointing that the Com-
missioner, in his report, has not gone
into all these problems.

The Commissioner has sent ques-
tionnairs to the different State Gov-
ernments. The State Governments
have replied. Some State Gov-
ermnment did not care to reply.
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With regard to the replies received
from certain States, the Commissioner
has not cared to verify whether they
are correct and whether they are
being implemented, Whatever report
is submitted by the State Govern-
ment is forwarded by the Commis.-
sioner to the President and the report
is submitted to the Houses of Parlia-
ment. Can the rights of the linguistic
minorities be safeguarded in this way
if the Commissioner does not go to
these places and look into the actual
difficulties which the linguistic minom.
ties are undergoing?

I will just mention some other
points which the hon. Minister has
stated in his preliminary observations.
The question of linguistic minorities
is really a question which involves
millions of people. It is not a question
whether a certain pocket in Bihar or
a certain pocket in Orissa or a certain
pocket in Mysore or a certain pocket
in Andhra or the Bombay border is
affected.

Has the Commissioner gone into the
question of what is the problem of the
lIinguistic minorities 1n Delhi itself?
There are Oriya-speaking people,
there are Melayalees, there are Urdu-
speaking people living in Delhi and
there are other minorities speaking
other regional languages also living
in Delhi. Are there enough schools
for the education of their children?
Does the Government give enough
grants to them, to these institutions?
These are the questions which the
Commissioner was required to go into
and submit a report so that we can
have an idea as to whether these pro-
blems are being solved. Now, what
about the new townships, industrial
townships which are growing in India?
Take the case of Rourkela or Bhilal.
Or take the case of Calcutta, Bombay,
or Madras. You will find a large num-
ber of linguistic minorities are coming
to these towns and townships. It is
here that a new India is growing
where all the linguistic minorities get
a chance to mix together ...
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An Hon., Member: And speak one
language.

Shri Panigrahi:....and retain
their language and culture. What has
the Commissioner done to them? You
can go into this question as to whe-
ther a sufficient number of educational
institutions are provided in these
places so that the linguistic minoritics
coming from all over the country and
living in one place may feel that they
really belong to one brotherhood and
all their languages, culture, ctc., are
given scope for improvement, My hon,
friend spoke about the Nepalese lan-
guage. In the hill districts of West
Bengal, Darjeeling, there are a large
number of Nepali-speaking peop'e and
I am told that they form ninety per
cent. Have facilities been provided
for providing education to their chil-
dren in their mother tongue? Is there
n#ny indication of that in the report?

Almost all the safeguards which the
S.R.C. suggested and which the hon.
Minister has stated as have been pro-
vided in the Constitution, are not
being implemented in practice. The
safeguards have been guaranteed and
provided. But the hon. Minister should
devise ways and means to sce that
whatever safeguards have been
guaranteed are really implemented
and not violated. I was referring to
ail these ten items of safeguards for
the linguistic minorities. I think
Pandit Tiwary would not mind it if I
say that in Bihar the linguistic minori-
ties, Bengali and Oriya-speaking peo-
pie are deprived of all these ten safe-
guards which have been guaranteed.
I would like to know from the hon.
Minister as to how many schools are
run to give educational facilities to the
children of linguistic minorities like
the Bengali and Oriya-speaking peo-
ple living in Bihar? Similarly, how
manv schools are run, say, in Orissa,
or Andhra or other States giving
facilities to the particular linguistic
minorities living in that particular
State? The report does not
contain anything about it. We
must know from the hon. Minister
about the facilities that have provided
so far as the text-books are concerned.
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0 far as the training of teachers is
concerned.

17 hrs.

The report should have contained
ail these things. It should have men-
t:onied whether the different  States
linve provided these facilities or not.
Ttut the report doos not contain any
cf these items in detail. It only shows
that the Commissioner did not go into
ail these questiong in detail, did not
real'y  investigate, Under  article
30C(b) of the Constitution the Com-
missioner for Linguistic Minorities has
becn given the power to investigate
matters. “Investigate” does not mean
just to write a letter to a Slate, get
a reply and then send it on to the
Minister here to be quoted. “Investi-
gation” meang ascertaining full facts,
finding the causes of delay and negli-
cence. fixing the responsibility and
cuggesting suitable measures 1o
redress genuine grievances.  Is there
anything in the report to that effect?

Mr. Chairman: Docs the hon.
2ember want to continue tomorrow?

Shri Panigrahi: Sir, I may be

given 5 to 7 minutes tomorrow.

Mr. Chairman: All right, he may
continue tomorrow.

Shri Rane will now present the
Report of the Business Advisory Com-
niittee.

BUSINESS ADVISORY COMMITTEE
FORTY-THIRD REPORT

Shri Rane (Buldana): Sir, beg
to present the Forty-third Report ot
the Business Advisorv Committee.

17:02 hrs.

Tie Lok Sabha then adjourned till
Fieven of the Clock on Wednesday,
September 9, 1959/Bhadra 18, 1881
(Caka).





